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(2002) 02 AHC CK 0120

In the Allahabad High Court

Case No : C.M. Application No. 39 of 2001

Smt. Anara Devi APPELLANT

Vs

Judge Family Court and Others RESPONDENT

Date of Decision : 14-02-2002

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 125

Citation : (2002) 2 DMC 254

Hon'ble Judges : R.R. Yadav, J;Kamal Kishore, J

Bench : Division Bench

Final Decision : Allowed

Judgement

R.R. Yadav, J.—This is an application for enhancing the maintenance allowance to
the applicant.

2. We have heard learned Counsel for the parties and have gone through the
record. The evidence on record shows that during the year 1990, the husband
respondent was getting Rs. 2,300/- as basic pay. The dearness has enhanced
since then to a very large extent. The judicial notice of this fact can very well to
be taken that the emoluments of the Government employees has enhanced
several times and hence the amount of Rs. 500/- awarded is certainly less and
we find that the maintenance is to be made atleast double-

3. Considering the totality of the facts and circumstances of the case, we find
that awarding of Rs. 1,000/- per month as maintenance to the applicant Smt.
Anara Devi will meet the ends of justice. !

4. The application is hereby allowed. The amount of maintenance is enhanced to
Rs. 1,000/- at which rate the applicant shall get from 15.2.2001, the date of
filing of the present application.

List this case in March, 2002.
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